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ORDER

Learned counsel for the parties are present. Mr. Samay Maheshwari learned counsel appearing
on behalf of petitioner has stated that a close relation of the learned arguing counsel in the matter has

expired and, therefore, he could not attend the court today. Learned counsel seeks and is given last and
final opportunity to advance the arguments in the matter as already sufficient time had been granted to
the petitioner on the earlier hearing dates as pointed out by the counsel for respondent.

List on Monday the 19th day ofSeptember 2015.
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